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Shri Sham La] Saraf: In view of
the fact that certain criticism has
come up on the surface during the
last one year that it has been . some
sort of a folly to sink huge sums,
particularly of foreign exchange, into
big projects and then there is rethink-
ing on the part of the Government to
invest in smaller consumer goods and
other industries that would give
results sooner than very much later,
may T know whether the same thought
has been applied to big projects where
thousands of crores of rupees are
being sunk?

Shri T. N, Singh: In all economic
programming, we should have a due
share of also long-gestation-period
projects a'so and should not have only
short-gestation-period projects. We
are trying to have, as many as possi-
ble, short-gestation-period projects.
All the same certain basic industries
by their very nature have long gesta-
tion periods andg we cannat ignore
this fact.

Decontrol of Cement

+

*125., Shri Linga Reddy:
Shri P. R. Chakraverti:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Shri Hukam Chand

Kachhavaiya:

Shri Raghunath Singh:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Bagri: .
Shri D. C. Sharma:

Will the Minister of Industry be
pleased to state:

(a) the impact of decontrol of
cement over the rise in prices of
cement;
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(b) whether production of cement
has increased after decontrol and if
so, to what extent; and

(c) the arrangements made for the
distribution of cement in sufficient
quantity to the Government agencies
and the private people at fair prices?

The Minister of State in the Minis-
try of Industry (Shri Bibudhendra
Misra): (a) to (c). A statement is
laid on the Table of the House. [Plac-
ed in Library, See No. LT-6562/66].

Shri H, C. Linga Reddy: May I
know whether it is true that the dis-
tribution agreement that has been
agreed to has completely broken
down and cement has become very
scarce and prices have risen very high
and black-marketing is resorted to?

Shri Bibudhendra Misra: It is not
true that the distribution agreement
has been down. I have got a state-
ment which will show that to some
States the distribution has been more
during the last five months compared
to the corresponding five months of
last year. But there have been some
difficulties in distribution because of
non-availability of box-wagons; there
were strikes in some factories; there
has been power-cut in some States;
all these have combined, during the
last three months, to reduce the pro-
duction to some extent, even though
as the statement will show the pro-
duction of the last six months, as
compared to the six months of the
previous year, has been more.

Shri Bhagwat Jha Azad: It is the
statement of Mr. Somani that the price
has not increased, and not of consu-
mers.

" Shri Bibudhendra Misra: There
had been some complaints from West
Bengal. ... (Interruptions).

Mr. Speaker: Order, order. Mr.
Linga Reddy may ask his second ques-
tion (Interruptions).

Shri H. C. Linga Reddy: In view
of the unsatisfactory arrangement....
(Interruptions).
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Mr, Speaker: It is difficult to follow
the proceedings. 1 cannot listen to
the question; the Minister also cannot
hear the' Member. Unless there is
silence, how can we proceed?

Shri H. C. Linga Reddy: In view
of the unsatisfactory arrangement at
present with the manufacturers who
bave undertaken the responsibility,
will the Government restore the pre-
vigus arrangement of distributing the
cement through the State Trading
Corporation?

Shri Bibudhendra Misra: The same
system or the same pattern of distri-
bution that was being followed by the
STC prior te decontrol is being follow-
ed by the industry now.

Shri Bhagwat Jha Azad: Does he
not find any difference between Gov-
ernment and private enterprise? How
does he justify this?

Shri P. R. Chakraverti: In the con-
text of the persistent shortage of
cement in the market and also in view
of the fact that Government are not
in a position to go in for additional
public sector undertakings because of
the persistent paucity of funds, may 1
know whether Government are in a
position now to review the earlier pro-
cess of thinking and also to-appoint a
committee to go into this question?

Shri Bibudhendra Misra: As a
- matter of fact, the paucity may be of
two kinds. ©One is that generally there
is shortage in the country because the
demand is more than the production.
The other one may be due to the fact
that stockists may hoard and sell it
at blackmarket prices and thereby
create an artificial shortage. It may
work out both ways.

So far as the State coming into the
picture is concerned, there is not only
the Cement Corporation of India, but
different State Governments also
are going in for cement factories; some
are already working their cement fac-
tories; and some have applied for
some factories; practically, every
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State Government is coming into the
field to have State-owned cement
factories.

I would not deny that there is
shortage. As I have already said, the
demand is more than the production.
I would not also deny the existence
of black marketing in cement, because
we have received reports that there
has heen blackmarketing in some
places. Many investigations have been
made not only by the industry but
also by the Department itself. Some
complaints were found to be frivolous;
naturally, some were true. The in-
dustry has been warned; the concern-
¢d dealers have been thrown out.
Now, the industry wants to appoint a
special officer in each of the States
and also one in Delhi to look into the
complaints and make the necessary
distribution arrangements;

Shri Bhagwat Jha Azad: The answer
is wonderful; some are true, some are
false, some are white, and some are
black.

=T JETIEIR ey § g7 I
et g 5 fowr e § @ffe =1 3=
g, AN F A F AT FTH
Y = 13, AT 37 fagwor B @A
Ay g fr a3 5 weFmw
ag v &, R WY wer awE agy =
ST R ¥\ A ARe qed F Al FT
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T AR AT I A @I X AT A
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Shri Bibudhendra Misra: The State
Governments have been informed that
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for meeting any special needs of
agriculturists etc., they can contact
this organisation and get the require-
ments. I am told that recently, the
Chief Minister of Rajasthan has got
10,000 tons purely for the agricul-
turists, apart from fhe @#isual alloca-
ti>n. So, it is wrong to-'suggest like
that. Of course it is just possible—I
do not quite know—that the demand
may be more and the whole demand
may not be met, but it is not correct
to say that the agriculturists”are not
getting anything.

Shri Tyagi: Of course, not.

= HIRTT A @ TAAH F
e A faaar 2
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oAy 2, w27 w7 fardl &) faq @Y 2,
TR |

Y qATTAT WY WA . ISHAT H
o @ &1

S TRTEAE E*

weqe wgiEd o fors T Ay,
g &9 Famdn | owav W gAn
[T FATA FLA o4, a1 fafae< : sara
T 3T 93 1 3T ATE ¥ FF =T9°0M,
TATHY Y, ;T AT ]1EFY

qT ARAFTATE
g a1 w ¥

HeTer WENIT : T FTAATET AT AT
Y 99 g &, 99 5 o 9, oF awq
F 07 79 AT A HT IT AFAT Y

TEqeT WFIET,

RN VATAQTT AW TWRNET,
| o9 ®Y 71 wWAT §, AfFT g w9
F T gaa " @ ¥, @i R
s & fraa o2 o o @

SRAVANA 7 1888 (SAKA)

Oral Answers 1172
st sy fag fagray © a7 9
TR T AT R A 3@ Wr 3
qATT ¥ FARTA ST A 7 qHAL AT 7
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Shri Kapur Singh: Unless President’s
rule is imposed in the whole of Tndia,
how can the other Governors do the
same as the Governor of Punjab is
doing?

Shri Bubudhendra Misra: This is a
suggestion the hon. Member has made
and it is a good suggestion. We will
certainly consider it. It is not that the
State Governments are apathetic in
this matter; the State Governments
are also very keen to check black-
marketing and they are taking steps
in this regard.

HY gEN W FFAT : HAT AT
stMrsatfRriaanfeadan fs
T F AT X IR g s ey &
wfea wel wEET ) frg wig ¥ @S
AT g g T AT AR AT T
g 1T Ay fra w1 fs IRTaar fasy
g F For AT & @ET sAE ¥ q9Y
g3 ur ¢ fadan 7 gar avFaw
T7HTT FIS TG sqaeqr 4 R OF
T AT F T T HT THGT TF & O

**Not regorded.
1034 ai LSD -2
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T 9 gu wfys AW F are g8 A
S & foa ¥ 9% wrhe § W@l 7
fos g% | 7o WRw § @i GSiem A
AT § AR Iw AR H A T
forsrady oo wef! wrew wt ferr 3 Ay &
StTAAT ATgar § R qar aE A wew
ECIRCUIE- S

TETR "I IT T 7 ATT FI
far sraar

=t Tgara fag: a7z iz 7 faem
# mrd 2 o fr #5357 F a1z
7 A7 AT 1WA E a1 FA aEI
1% T 31 Faw 9571 W 2 fomd wE
& QT ey w1 WY " T g 7%
wF FFA F FWF TS A
ST q1 g SATAT 9T AfFT I F I5T F
Tz At 7 faega  @Hz I©T TEY
garg?

Shri Bibudhendra Misra: ] was
going to give the figures when I was
interrupted. During the period, Jan-
uary to March 1966, that is, the first
three months of this year, allocation
to the urban areas has been 6,60,744
tonnes and that to the rural areas has
been 2,81,888 tonnes.

Shri Tyagi: No.

st wy faad : wemer C wdEm,
waY wgeT & S fafgT FarT aor fe
& 99 A IRM FET ¥ —

“The industry has accepted a

form of self-regulating control in
the matter of Prices”.

Afer & staem saan g fo ag Frdaor
Z29 F AT FATHHZ FIRG@IA F qrfas)
F w faazor Fwafar gars o gz
iz a9 @191 § 9z 1 98 fearfaz
A I FE AT A fearfae
T A o 7 fF wAeTeT 99 9 72
gtz far gz feg, faar eanwr faa
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T AR AR A fre T A g AR
w7 5 grFc et & IO A
T AT A AT G TG T ITH AL
&7 oy oY 7E gAT AT F AT A@ET F
ST =reqy § fF oA “qew wfew
FE FT FAT ZAT, WX WG THT FE
gaz?

Shri Bibudhendra Misra: The in-
dustry has created a body named
Cement Allocation and Co-ordination
Organisation which has taken over the
distribution of cement throughout the
country, the work that was being done
by the STC; and so far as this taking
of advance is concerned, the STC was
also following the same practice, and
it has been said that whenever ad-
vance is taken, within four to six
weeks cement must be supplied. If it
is not supplied, the money must be
refunded. If it is delayed for some
reason, 8 per cent interest will have
to be paid.

st 7y faad ;7Y gw FT @
oraT ? g9 9T AT 90 W 4919 F4v
T ?

qeq WEiET | § ;T FE 7
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HE & v F 93T ugw agq g A
qt fafaezs arza F us 3ta=r fRar av
sgrak qA A g 5 oww fewem
F 9% §0jz & 19 q§ AT qT qIHTT
ff 7 37 9T AR FEN AT wE
e (AT /1 S| AT S AT
g fr wvic & 219 U9 saer 9g T &
ZAfad IW qTE FY QT FL A ATAST TZF
a3 fafaeer aga 5 fear ar ?
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St Wmas A1 W 39 79 fafe-
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Shri Bibudhendra Misra: The
agreement with the industry was that
there would not be any price increase
without the consultation and approval
of the Government. This is a question
that relates to blackmarketing, and
not to rise in the price of cement.
(Interruptions).

Mr. Speaker: This is a new thing
that has cropped up now that during
the Question Hour several Members
stand up and put questions when they
are not called, and that is one of the
reasons why answers are also not pre-
cise. 1 cannot follow, I do not hear
all that has been said on the one side
or the other, and I cannot ask the
Minister. If the Members keep silent,
there may be larger number of ques-
tions.

CUE CREC B R S

Mr. Speaker: Answers also might
be precise and to the point and the
Members might get the information
that they want, but that can only be
done if some discipline is maintained.
If only one Member stands up and
puts the question, I can follow that
question, I can get the answer also,
whatever is wanted. If that help is
given to me, T can be useful; otherwise,
there is no wuse. Every Member
begins to speak, and there are about
12 voices simultaneously. The other
day also I put it to the House that I
was ashamed to hear from a diplomat
that he had never seen simultaneous
speaking in a Parliament but here we
have simultaneous speaking.

Shrimati Renu Chakravartty: Which
Parliament has he seen? We have
also seen Parliaments in Italy, France
and other places. Who is this diplo-
mat? Foreigners intervene unneces-
sarily in our affairs.

Mr. Speaker: Simultaneous speak-
ing does not go on. I have also seen.

Shri Shivajirao S. Deshmukh: On a
small point of clarification. Will it
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mean that the Members and the House
should tolerate glaring and apparent
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mis-statements from the Treasury
Benches?
Mr. Speaker: If the Members keep

discipline, I will ask the explanation
of the Minister and then I can put it
to the House, and they can take other
action.

Y WAER ®T ATAE ¢ WEAH Wal-
74, BAT G719 AE0 ZAT AT EH AW
FAT WOT FTT TF 419 T3, FEL AN
FET TEL AT F FAFAA T ATH
AT F ag F ST 2 AT AT
SRR a2t aF £ e fife #71 0% aer
T=eT 7 yFIQe foer e fear Smar
£ 79 FANIET: 29 AW ATSHEAEAET
W F13 §1 98 Fua F f& sHwr
Frr 1 78T 991 & wafF agr & 98 30
gz &1 B9 g1 9791RY % gw S A9
I9 HEd F W A F AgA Frre
s ?

Mr. Speaker: Order, order. Now T
must pass on to the next question. Shri
Lahtan Chaudhry. Shri Vishwa Nath
Pandey. Shri Bagri. Dr. Ram Manohar
Lohia. Shri Kishen Pattnayak.

S THATE AR : AW AT,
70 fAdea & ff 9 oo ogf = faar
ST 3w awq feafy ¥ v @ g
AT St 1 araer aqfeafa & dar
& 7w 7EY fF e few gfaar &
grarfge g E7 SOd # avEew
gl ¥ TG g |

ot wiwR w9 aw o fafeed
#t 3% fog org 2@t rE S

T HEIET | HIEY, HET |

‘T have been calling Members. No-
body is prepared to put the question.





